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This review application has been filed to
review the judgment and order dated 04.9.1998 passed
by this Tribunal in the 0.A.No,1375 of 1995.

2. I perused the averments made in this review
application and also perused the judgment of this
Tribunal dated 04.9.98.

. 34 section 22(3) of the Administrative Tribunals

Act, 1985 confers on an Administratige Tribunal discharging

......-opgtz/“




§242,. '8

its functions under the Act, the same powers as are
vested in a €ivil Court under the €ode of Civil Pro-
cedure while trying a suit in respect, imter-alia, of
reviewing its decisions. section 22(3)(f) is as

follows:=

"Section 22(3)(f) :

A Tribunal shall have, for the pur pose of
discharging its functions under this Act, the same
powers as are vested in a Civil Court under the Code
of Civil PRrocedure, 1908(5 of 1908), while trying a
suit, in respect of the following matter, namely,

(f) reviewing its decisions;

4, A Clvil Court's power to review its own
decisions under the Ccode of Civil Hocedure is contained

in Order 47 Rule 1, Qrder 47 Rule 1 provides as follows;

"Qrder 47 Rule 1:
Application for review of judgment:-
(1) Any person considering himself aggrieved:=
{a) by a decree or order from which an

appeal is allowed, but from which no
appeal has been preferred,

(b) by a decree or order from which no
appeal is allowed, or

{c) by a decision on reference from a
Court of small Causes.

ahd whg from the discovery of new and importént
matter or evidence which, after the exercise of due
diligence, was not within his knowledge or could not
be produced by him at the time when the decree was

passed cr order made, Or on account of some mistagke
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Or error apparent on the face of the Irecord,
or for any other sufficient Teason, desires to
obtain a review of the decree passed or order
made ageinst him may apply for & review of
judgment to the Court which passed the decree
Or made the order."

o On the basis of the above freposition of

law, it is clear that power of the review available

to the Aadministrstive Tribunal is similar to power
given to the Civil Cowt under COrder 47 Rule 1 of

Civil Procedure Code, therefore, any persaen whc¢ cone
sider himself aggrieved by a decree or order from which
ah appeal is allowed but frem which no appeal has been
preferred, can apply for review under Urder 47 Rule 1
(1)(a) on the ground that there is an error apparent

on the face of the record or from the discovery of new
and important metter or evidence which after the exercise
of due dligence, was not within his knowledge or could
not be produced by him at the time when the decree or
order was passed but it has now come to his knowledge.
The power of review may not be exercised on the ground
that the decision is erroneous on merit. The power of
review should not be confused with the appellate powers
which may enable the appellate court to correct the

errors,

6. In the instant case, there appears to be no
eIror apparent on the face of the record or there is no
pther sufficient reason on the basis of the order/judgment
delivered by this Tribunal, can be reviewed as submitted
by the applicant. Therefore, there is no reasonable

basis to review this impugned judgment and this review

application has no force at all,
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Ta On the basis of the above, the review

application is dismissed.

AM.M./




